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Bonde Labour 

2601. SHR G. ARSIMHA REDDY: 
Will the Mini ter of LABOUR AND 
REHABILITATIO be plea ed to state: 

(a) what puni hment was given to tho 
Who have kept the bonded labourer's under 

ondage in the State; and 

(b) whether any change in law i con-~ 
templated to achieve better success in Gov-
ernments efforts? 

'. , 
THE MINIST R OF STATE IN THE" 

MINISTRY OF LABOUR AND REflA,BI-
LITATION (SHRI DHARMAVIR): (a) 
According to the latest' information avail-
able froni the State Government, 52.54 
cases have been registered against the 
bonded labour keepers under the Bonded 
Labour Sy tem (Abolition) Act 1976. So 
far 6j'l ' cases have ended in ~onviction 
15827 in acquittal and the Temainin~ ca e; 
are either pending trial in Courts or are 
pending investigations: A sum of 
Rs: 1,07,455 ha been rea1i ed as fines from 
the offending parti. ' 

(b) There i no proposal to ' make any 
change in the Bonded Labour Sy. tern 
(Abolition) Act, J 976. 
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Manufacture of Pesticides· Collaboratio 
with French Firm 

2603. SHRI RAVINDRA VARMA: 
Will the Minister of ClIEMICAlS AND 
FERTlLIZERS be pleased to tate: 

(a) whether Government have accepted 
tbe offer of a French firm for 1ransfer of 
its technology and know-how free of cost 
to manufaoture "Decis", a mo t potent 
pe tieide; 

(b) if SO, whether an~ location has been 
selected for the same; 

(G) whether it will be established. in the 
public sector or private sector; and 

(d) the estimat6d co, quantum of 
manufacture an~ the date of commis 'o~
ing? 

T E MINISTER OF STA IN THE 
MISTRY OF ClJEMICALS AND 
FERTILIZERS (SHRI ~R. C. RATH): 
(a) to (d). Government have received 
Industrial Licence applications from two 
private firm for manufacture 0 Deca-
methrin (Decis) based on technical know 
3 73 I...S---4 

how to be given by a French firm. Tha 
applications for Licen ing are under con-
sideration Of' the Government. 

Enhancement of Bonus Rate 00 Post Life 
InsuraDce PoUdes 

2604. SHRI A. e. DAS: Will the 
Mini ter ' of COMMUNICATIONS be 
pleased to state: 

(a) whether Government bave a pro- -
posal to enhance bonUs rate on Postal Life 
Insurance Policies; 

(b) if so, from when and at what rate 
the bonu is proposed to be increased on 
Postal' Life Insurance Policies; and 

( c ) the details about the decision taken 
in tQe m.atter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION 
(SH I V. N. GADOIL): (a) No Sir. 

(b) and (c). The question doe not 
arise. 

The detail of the decision already taken 
in the matter, as declared on 21-1-1983, i 
given in the tatement attached. 




